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Now, Shri Ram Jethmalanii, He is
absent. Shri Somjibhai Damor,
Question No. 458. Shri Arvind Netam.

of Tribal Compensatory
Allowance in Dahod

*458 SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

Payment

(a) the reason why the tribal com-
pensatory allowances sanctioned vide
Railway Board's letter No. PCIIi/74
CA/3 of 24th May, 1979 have been
stopped from 1st December 1981 in
Dahod Tribal area though the same
continue to be paid to the State Gov-
ernment employees working in Dahod
(Gujarat State) tribal block; -
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(b) The reason why the condition
of 4 years' continuous prior service
for payment of tribal allowance is
rigidly applied to Railway employees,
when such condition for the Gujarat
State Government employees do not
exist; and

(¢) the reasons why the terms and
conditions appliable for Gujarat Gov-
ernment employees are no equally
applied to Railway employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). A State-
ment is laid on the Table of the:
Sabha,

Statement

(a) The validity of the sanction
for payment of Tribal Compensatory
allowlnce has dince been extended
from 1-12-1981 to 31-5-1982.

(b) and (c). Generally the Central
Government follow the classification
of the localities as made by the 3tate
Government, but determine theiy own
rate and conditions for such allow-
ances independently. The condition
of 4 years continuous service in one
or more of the scheduled/iribal
dations of the
missible, is based on the recommen-

sub-committee of the-

ditions of the sub-commttee of the °

National Council (J.C.M.) as accepted
by the National Council at itg meet-
ings held on 29/30th October, 1971,

SHRI ARVIND NETAM: Part (a)
of the question was about the reason
why the tribal compensatory allow-
ance sanctioned by the Railway Board
in 1979 has been stopped from 1-12-
1981. The validity of the saction
for payment of tribal compensatory al-
lowance has been extended from 1-12-
1981 to 31-5-1982. 1t has been ex-
hon.
Minister, what is the reason for . ex-
tending from 1881 up to 31-5-1982.
May I ask two supplementaries?
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SHRI MALLIKARJUN: The tribal
compensatory allowance wag paig in
tribal areas in consultation with the
Finance Ministry and the Finance Mi-
nistry fixed the tribal areas in vari-
ous parts of the country where the
compensatory allowance can be paid.
And so far‘as the gpecific question is
concerned, it was paid for three
years and later on it has been exten-
ded for another six months, Now it _is
under consultation with the Finance
Ministry and if they further agrec it
will be given.

SHRI ARVIND NETAM: In  the
main reply it is stated that ‘the condi-
tion of four years’ continuous  ser-
vice in one or more of the scheduled,
triba] blocks, where such illowance
is admissible is. based on the recom-
mendations of the sub-committee of
‘the Nationa] Council,

I do not know why the four years
condition has been fixed, Normally
after three or four years, employees
-are transferred from one place to an-
other, When an officer is posted at any
place where they can get compensa-
tory allowance, why is this discrimi-
nation? May 1 know the rationale be-
hind it?

THE MINISTER OF RAILWAYS
(SHR! P C, SETHI): JCM repre-
sents the labour force on the  staft
side.  Therefore, at their request
this was adopted. This is possibly the
* idea behind this recommendation that
for short duration stay in such places,
they should not be paid, In order to
avoid inconvenience to the staff, for
a stay of more than four years, it is
paid. But when they stay at a particu-
lay place for more than four years,
even the old arrears are paid.
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SIRI MALLIKARJUN: The tribal
blocks are identified by the State Gov-
ernment. So far ag payment is ~oncern-
ed, there is difference also, The State
Governments have got their owp scale
of payment, whereas the Central Gov-
ernment in consultation with the Fin-
ance Ministry have fixed a  spetific
payment, so far as Central Govern-
ment employees are concerned.
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Infected drinking water supply at
Railway stationg in S.C. Railway

*462. SHRI K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

" (a) whether Government are aware

of varous newspapers reports on the
infected drinking water suplied at
Railway Stations in South  Central
Railway; and

(b) steps being taken againgt such
health hazards?

THE DEPUTY MINISTER (N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No such newspa-
per reports have come to the notice
during the recent past ie, during the
last two years,

(b) Does not arise,





